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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                         Date of Decision: 12.10.2026 

# CNR No. DLHC010442882026 

+  W.P.(CRL) 2886/2026 

 ALAMGIR       .....Petitioner 

    Through: Mr. Abhinav Sekhri, Ms. Ragini 
Nagpal and Mr. Aru Vashisht, 
Advocates. 

 
    versus 
 
 STATE (NCT OF DELHI) & ANR.   .....Respondents 

Through: Mr. Yasir Rauf Ansari, ASC with 
IO/SI Pavan Kumar. 

 
 

 
 
 
 
 

CORAM:          JUSTICE GIRISH KATHPALIA 
 

 

J U D G M E N T    (ORAL) 

1. After last date, status report was filed on behalf of State. I have heard 

learned counsel for petitioner and learned ASC for State. 

2. The petitioner has assailed order dated 07.09.2026 of the competent 

authority whereby his request for two weeks parole was declined for the 

reason that he had last availed furlough for a period of two weeks from 

06.04.2026 to 20.04.2026. 
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3. Learned counsel for petitioner submits that on 14.10.2026, he has to 

participate in barsi (first death anniversary) of his father. It is also submitted 

that the petitioner has already served 14 years of incarceration. 

4. Learned ASC submits that they have verified that father of the 

petitioner passed away on 14.10.2025, so the State has no serious objection 

to this petition. 

5. Accordingly the petition is allowed and subject to petitioner 

furnishing a personal bond in the sum of Rs.20,000/- to the satisfaction of 

the concerned Jail Superintendent, the petitioner be released forthwith on 

parole for a period of two weeks. At the time of releasing the petitioner on 

parole, the concerned Jail Superintendent shall inform him in writing against 

acknowledgment the specific date on which the petitioner has to surrender 

back after completion of parole period.  

6.  It is made clear that the requirement for furnishing surety is being 

dispensed with at request of learned counsel for petitioner on the basis of 

order dated 03.09.2025 of a coordinate bench in W.P.(CRL) 2101/2025. 

7. Copy of this order be sent to the concerned Jail Superintendent for 

compliance. 

 

 
GIRISH KATHPALIA 

(JUDGE) 
OCTOBER 12, 2026/ry 
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